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IN THE CENTRAL ADMINISTRATI’VE TRIBU'NAL

Ja).lbur Bench, Jaipur
ORDER SHEET

1

Appllcatlon No.

a'plicant(s) Respondent(s).....

Unlon of India & Others

Frevemrie¥oenetersnre iMoot iieninteinneiniiienitintisecnssrernes .n-..-.....-..........--..--...-..--..--0......--....-........ .............

ivocate for Apphcant(s)
Mr, T,P.; Sharma

'Adv'ocate for Respondent(s) :
Mr, Praveen Balwada ~

............................................................................

- Notes of the Registry

MA 556/ 94 in Orders of the Tribunal

QA 41/ 93

‘ 27 10,94 Mr . T.]P; Sharma - Counsel for the applicants

Mr. Praveen Balwada - C'ounsel' for the reSpondents.-

“  In this M4, the appllcant had prayed that
certain clerical errorsﬁe.ept in the order passod
in OA no, 41/93 dated 10.8.94. After hearing the
cou@$° for/a0pllcantsand the respondents, we
dlrect that the following corrections may bs made
in the order dated lO. 8,94, '

(1)

. should be read as 'Bachl’cer SlnghtGlll'

- (i1) The name ,of the apolicahte/

‘should be read as . ‘Madhukar Pand}{y ..

The name of the apollcant 'Bachhendra Slnohf
Madhukar Pandya’
(iii) - In para 2 of the order, it was “mentioned
. that the appllcants are at present worklng in the

offlce of Chlef mnglneer MES, Jaipur. ’Jalour'
shou'd be fead as 'Jaipur Zone’

(iv)

that tracers have been gran'ted scale of pay

In para 6 of the order, it was mentinned
. “ s 33-560(Pre—revlsed),, gcale o_f pay shou ld be
read as 330-560(Pre-revised).

'fhe MA-is dj‘.éposed of accordingly.
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